FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
STEELEXPERT INDUSTRIES (INDORE) PRIVATE LIMITED
[FORMERLY KNOWN AS STEELEXPERT INDUSTRIES (INDORE) LIMITED]

RELEVANT PARTICULARS

Name of corporate debtor

Steelexpert Industries (Indore) Private Limited
[formerly known as Steelexpert Industries (Indore)
Limited]

Date of incorporation of corporate debtor

21/07/2005

Authority under which corporate debtor is
incorporated / registered

ROC Gwalior

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U02710MP2005PTC017806
[formerly U02710MP2005PLC017806]

Address of the registered office and
principal office (if any) of corporate
debtor

7, Hathi Pala Road, Juni Indore,
Indore (M.P.) 452001

Insolvency commencement date in

respect of corporate debtor

12/06/2025 (Copy of order received on 16/06/2025 and
corrigendum for rectification in order received on
19/06/2025)

Estimated date of closure of insolvency
resolution process

09/12/2025

Name and registration number of the
insolvency professional acting as interim
resolution professional

Anuj Maheshwari
IBBI/IPA-001/IP-P-02907/2024-2025/14460

Address and e-mail of the interim
resolution professional, as registered with
the Board

“Pranam”, 5, Tulsi Villa, 3/1, Old Palasia,
Greater Kailash Road, Indore (M.P.) 452018
ipanujmaheshwari@gmail.com

10.

Address and e-mail to be used for
correspondence  with  the interim
resolution professional

“Pranam”, 5, Tulsi Villa, 3/1, Old Palasia,
Greater Kailash Road, Indore (M.P.) 452018
cirp.steelexpert@gmail.com

11.

Last date for submission of claims

03/07/2025
[14 days from receipt of corrigendum rectifying CIRP
commencement order]

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Based on limited information, there is no class of creditors
u/s 21(6A) (b) of IBC, 2016

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) Web link: The relevant form can be downloaded
from: https://ibbi.gov.in/en/home/downloads
(b) Physical address: Not Applicable
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Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered the
commencement of a corporate insolvency resolution process of Steelexpert Industries (Indore) Private Limited
[formerly known as Steelexpert Industries (Indore) Limited] on 12/06/2025 (Copy of order received on
16/06/2025 and corrigendum for rectification in order received on 19/06/2025)

The creditors of Steelexpert Industries (Indore) Private Limited [formerly known as Steelexpert Industries
(Indore) Limited], are hereby called upon to submit their claims with proof on or before 03/07/2025 to the
interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

(A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.l3 to act as
authorised representative of the class in Form CA.)- Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date: 20/06/2025
Place: Indore

Sd/-

Anuj Maheshwari

Interim Resolution Professional

Steelexpert Industries (Indore) Private Limited

[formerly known as Steelexpert Industries (Indore) Limited]

Reg. No.: IBBI/IPA-001/IP-P-02907/2024-2025/14460

AFA Certificate No.: AA1/14460/01/311225/107926 (valid upto 31.12.2025)
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TIFF: He said he has worked closely with party workers for 16
years and regards them as close friends and brothers

Difference of opinion with

some in Cong: Tharoor
00

However, | do have differ-

PTI
THIRUVANANTHAPURAM

Congress Working Com-
mittee (CWC) member
Shashi Tharoor on Thurs-
day said he has differences
of opinion with some in the
party leadership, but he is
not going to speak about
them in light of the bypoll
in the Nilambur consti-
tuency.

Speaking to reporters
here, Tharoor-- who came
under attack from some
party colleagues for suppor-
ting the Modi government's
stand following the Pahalgam
terror attack -- said that the
Congress, its values, and its
workers are very dear to him.

He did not clarify whether
his differences of opinion
were with the national or
state leadership. The Thiru-
vananthapuram MP indi-

Hyd-Tirupati
Spicedet flight
returns due to
shag

PTI
HYDERABAD

A Hyderabad-Tirupati SpiceJet
flight returned to the city on

‘Forgotten
Osama Already’

Thursday shortly after take-off

due to a snag, sources said.
Flight SG 2696, which was

scheduled to depart at 6.10

ences of opinion with
ome in the Congress
eadership. You know
hat | am talking about,
as some of those issues
are there in the public
domain and have been
reported by you (media)

B Shashi Tharoor

emember Osama
bin Laden - the Al-
Qaeda terrorist boss

behind the 2001 World
Trade Center attack that
killed nearly 3,000 people,
and who was found hiding
near a Pakistan Army
camp. This was Congress
MP Shashi Tharoor's stark
message to the American
people amid disquiet over
President Donald Trump’s
lunch date Wednesday
with Pak Army chief Gen-
eral Asim Munir. “Some
Senators and Con-

AM, took off at 6.19 AM and
was expected to land in Tiru-
pati at 740 AM, according to
live flight tracking website
flatradar24.com However, it
returned and landed back at
Rajiv Gandhi International
Airport shortly after take-off,
itadded.

SpiceJet in a statement said
a Q400 aircraft operating the
Hyderabad-Tirupati flight ex-
perienced an intermittent il-

cated that he might talk
about those differences after
the bypoll results.

Tharoor's remarks come at
a time when the Congress has
not publicly backed him,
after a party leader described
him as the "super spokesper-
son of the BJP.

Former Congress MP Udit

Raj had termed Tharoor as
the "super spokesperson” of
the BJP over his remarks dur-
ing his international delega-
tion visits when he allegedly
said that India crossed the
LoC for the first time in 2015.

Responding to the same,
Tharoor on Thursday termed
it as a "misconception”.

gressmen who met the Pak
delegation did... but people
in the US could not have
forgotten the Osama epi-
sode so quickly. Pak’s cul-
pability in hiding this man
until he was found... near
an Army camp cannot be
so easily forgiven by the
Americans,” he said.

lumination of the AFT
baggage door light after take-
off and cabin pressurisation
remained normal throughout.

"As a  precautionary
measure, the pilots decided to
return to Hyderabad. The air-
craft landed safely and pas-
sengers were deplaned
normally,” it said.

Ahead of Kanwar Yatra, UP Minister sparks row
by asking hotel owners to display ‘real names’

Biswajeet Banerjee
LUCKNOW

As the Kanwar Yatra is set to
begin from July 5, a fresh con-
troversy has erupted in Uttar
Pradesh after Muzaffarnagar
MLA and Minister of State
Kapil Dev Agarwal asked all
hotels and dhaba owners to
put up signboards displaying
their real names. The min-
ister’s remark, widely seen as a
veiled reference to religious
identity, has drawn sharp reac-
tions from civil society and

political observers.

Agarwal urged compliance
before the arrival of lakhs of
Shiva devotees. Though he did
not name any community di-
rectly, the timing and phrasing
of his statement have triggered
concern over religious profil-
ing and communal overtones.

This is not the first time
such directives have surfaced.
Last year, the Yogi Adityanath
government had ordered all
shops and eateries to install
nameplates with the owner's
full name, but the Supreme

It does not matter
who runs the es-
tablishment, but
the real name of
the owner must be
displayed outside

B Kapil Dev Agarwal
Muzaffarnagar MLA

Court had stayed the order,

Non-Hindus
distribute
prasad at Digha
Jagannath

temple

IANS
KOLKATA

BJP leader Amit Malviya on
Thursday accused the Mamata
Banerjee-led West Bengal gov-
ernment of entrusting non-Hin-
dus to prepare and distribute
sweets labelled as “sacred pra-
sad” of Lord Jagannath Temple
at Digha in East Midnapore dis-
trict. “Mamata Banerjee is
trampling on Hindu sentiments
with impunity in West Bengal!
In the Suti 1 Block of Murshida-
bad district, sweet shops and ra-
tion dealers - the majority of
them Muslim - have reportedly
been entrusted with the prep-
aration and distribution of Gaja
and Pera, which are being la-
belled as Prabhu Jagannath
Dev’s sacred prasad. This is not
justadministrative carelessness.
Thisis a deliberate provocation.
How can a government so
casually trample upon deeply
held religious beliefs?” Malviya
said on Thursday in a statement
posted on his X handle.
Malviya, the BJP's Informa-
tion Technology cell chief and
the party’s central observer for
West Bengal, also explained
why entrusting non-Hindus
with the task of preparation &
distribution of sweets labelled
as “sacred Prasad” of Lord Ja-
gannath was an insult to tradi-

citing concerns about dis-
crimination and violation of
fundamental rights.

Agarwal also warned hotel
and dhaba operators against
naming their businesses after
Hindu gods and goddesses,
saying that commercial use of

names associated with Hindu
faith would not be tolerated
during the yatra. “Any misuse
of religious names will invite
strict action,” he said, reiterat-
ing the administrations re-
solve to protect religious
sentiments.

nation

Indore, Friday, June 20, 2025

Rains pound Gujarat: 7 dead,

IANS
AHMEDABAD

Gujarat's early monsoon
showers have turned cata-
strophic as incessant rainfall
triggered flash floods, building
collapses, large-scale evacu-
ations, and loss of life across
multiple districts. The state
saw heavy rainfall on June 16,
17 and 18, which claimed the
lives of seven members of a
family in Botad, and over 100
people have been rescued
from various flood-affected
areas.

In Bhavnagar district, vil-
lages across the Bhal region re-
main submerged, days after
intense rainfall battered the

Commuters wade

through a waterlogged
road in Ahmedabad

area.
Vast tracts of land are still
waterlogged. On June 18, the

over 100 rescued in three days

Bhavnagar Fire Department
carried out a high-risk rescue
operation near Kamlej village,
saving 58 people -- including
10 women and nine children -
-trapped in floodwaters up to
two kilometres from the near-
est accessible point. Fire-
fighters used a boat engine to
navigate the swift waters, pul-
ling stranded residents to
safety. The disaster extended
to livestock as well.

More than 400 cattle were
rescued and shifted to higher
ground. Meanwhile, in villages
like Devaliya, Paliyad, and
Sanes, local residents used JCB
machinery to drain water and
restore basic services, such as
electricity and sanitation.

Those who speak English
in country will soon feel
ashamed...: Shah

ANI
NEW DELHI

Stressing the importance of
Indian languages as the soul
of the nation's identity, Union
Home Minister Amit Shah
said on Thursday that the
time has come to reclaim
India's linguistic heritage and
lead the world with pride in
native tongues.

Speaking at the book
launch of 'Main Boond
Swayam, Khud Sagar Hoon',
authored by former civil ser-
vant, IAS Ashutosh Agni-
hotri, Shah said, "In this

country, those who speak
English will soon feel
ashamed -- the creation of
such a society is not far away.
Only those who are deter-
mined can bring about
change. I believe that the lan-
guages of our country are the
jewels of our culture. With-
out our languages, we cease
to be truly Indian."

"To  understand  our
country, our culture, our his-
tory, and our religion, no for-
eign language can suffice. The
idea of a complete India can-
not be imagined through half-
baked foreign languages.”

Sonia discharged
from hosp after
treatment for
stomachinfection

PTI
NEW DELHI

Congress Parliamentary
Party Chairperson Sonia
Gandhi was discharged from
Sir Ganga Ram Hospital here
on Thursday, four days after
being admitted for a stom-
ach-related issue, the hospi-
tal said.

The 78-year-old leader had
been under medical care
since June 15 for an abdomi-
nal infection. According to Dr
Ajay Swaroop, the chairman
of the hospital, Gandhi's con-
dition is now stable.

FOR THE ATTENTION

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

OF THE CREDITORS OF

STEELEXPERT INDUSTRIES (INDORE) PRIVATE LIMITED
[FORMERLY KNOWN AS STEELEXPERT INDUSTRIES (INDORE) LIMITED]

RELEVANT PARTICULARS

HINDUJA HOUSING FINANCE LIMITED

HINDUJA Registered office at 27-A, Developed Industrial Estate, Guindy, Chennai - 600 032,
HOUSING FINANCE Tamil Nadu. Email: auction@hindujahousingfinance.com
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas, the undersigned being the Authorized Officer of Hinduja Housing Finance
Limited (HHFL) under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under
section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
Demand Notice(s) issued by the Authorized Officer of the company to the Borrower (s)
/ Guarantor(s) mentioned herein below to repay the amount mentioned in the notice
within 60 days from the date of receipt of the said notice. The borrower having failed to
repay the amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the
publicin general thatthe undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under Sub-Section (4) of the
Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules,
2002. The borrower’s attention is invited to provisions of sub —section (8) of section
13 ofthe Act, inrespect of time available, to redeem the secured assets. The borrower
in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of HHFL for
anamountas mentioned hereinunder withinterestthereon.

1. |Name of corporate debtor

Steelexpert Industries (Indore) Private Limited
[formerly known as Steelexpert Industries
(Indore) Limited]

N

. | Date of incorporation of corporate debtor

21/07/2005

3. |Authority under which corporate debtor
is incorporated / registered

ROC Gwalior

4. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U02710MP2005PTC017806
[formerly U02710MP2005PLCO17806]

5. |Address of the registered office and
principal office (if any) of corporate debtor

7, Hathi Pala Road, Juni Indore, Indore
(M.P) 452001

6. |Insolvency commencement date in
respect of corporate debtor

12/06/2025 (Copy of order received on
16/06/2025 and corrigendum for rectification in
order received on 19/06/2025)

7. |Estimated date of closure of insolvency
resolution process

09/12/2025

8. |Name and registration number of the
insolvency professional acting as interim
resolution professional

Anuj Maheshwari
IBBI/IPA-001/IP-P-02907/2024-2025/14460

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

10.|Address and e-mail to be used for
correspondence with the interim
resolution professional

11.|Last date for submission of claims

“Pranam”, 5, Tulsi Villa, 3/1, Old Palasia, Greater
Kailash Road, Indore (M.P) 452018
ipanujmaheshwari@gmail.com

“Pranam”, 5, Tulsi Villa, 3/1, Old Palasia, Greater
Kailash Road, Indore (M.P.) 452018
cirp.steelexpert@gmail.com

03/07/2025 [14 days from receipt of corrigendum
rectifying CIRP commencement order]

Based on limited information, there is no class of
creditors u/s 21(6A) (b) of IBC, 2016

12.|Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13.|Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

1

i

.| (@) Relevant Forms and (a) Web link: The relevant form can be downloaded
(b) Details of authorized from: https://ibbi.gov.in/en/home/downloads

representatives are available at: (b) Physical address: Not Applicable

Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered
the commencement of a corporate insolvency resolution process of Steelexpert
Industries (Indore) Private Limited [formerly known as Steelexpert Industries (Indore)
Limited] on 12/06/2025 (Copy of order received on 16/06/2025 and corrigendum for
rectification in order received on 19/06/2025)
The creditors of Steelexpert Industries (Indore) Private Limited [formerly known as
Steelexpert Industries (Indore) Limited], are hereby called upon to submit their claims with
proof on or before 03/07/2025 to the interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
(A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class in Form CA.)- Not
Applicable

of false or misl
Date: 20/06/2025
Place: Indore

proofs of claim shall attract penalties.
Anuj Maheshwari
Interim Resolution Professional
Steelexpert Industries (Indore) Private Limited
[formerly known as Steelexpert Industries (Indore) Limited]

Sr. Name of the Borrower(s) / LAN No.

No MP/KHA/KHWA/A000000195. 1. AKHILESH PATEL 2. SANGEETA BAI PATEL |
Date Of Possession: 19/06/2025

Demand Notice Date & Amount: 28/02/2025 & Rs. 5,46,569/- as on 25/02/2025

Schedule 0f The Property: Description Of The Property (with Boundaries :- Ph No.124,
Gram Panchayat Ambapat, Demand Panji No. 150, Tehsil & Dist- Khandwa, M.P-
450881), Total Area — 680 Sq.ft. Admeasuring Area: Total Area - 680 Sq.ft. Boundaries:
As Per Sale Deed: East: House Of Pankaj Bhai, West: House Of Jagdish Bhai, North,:
Common Rasta, South: House Of Ashok Bhai

MP/IDR/IDHAR/A000000085. 1. Mr. DHARMENDRA NARAYAN YADAV
2. BHARTI DHARMENDRA | Date Of Possession: 19/06/2025

Demand Notice Date & Amount: 28/02/2025 & Rs. 10,06,109/- as on 25/02/2025

m dd Canara Bankﬁ Canara Bank, Specialised ARM Branch,

A Govt. of India Undertaking

*e Syndrcatel

Appendix-1V-A [See provisio to rule 8(6) & 6(2) ]
SALE NOTICE FOR SALE OF MOVABLE & IMMOVABLE PROPERTIES
E-auction Sale Notice For Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with provision to Rules 8(6) & 6(2) of The Security Interest (Enforcement) Rules 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) & Guarantor (s) that the below described
immovable properties mortgaged / charged to the secured creditor, the Passession of which has been taken by the authorised
officer the Canara Bank (secured creditor) will be sold on “AS IS WHERE IS BASIS, AS IS WHAT IS BASIS” & WHAT EVER
THERE IS” on 08/07/2025 for recovery of bank dues to the Canara Bank (secured creditor)

E-AUCTION

Plot no. 4, PSP Area, Near AIIMS, (SALE NOT|CE)

Saket Nagar Bhopal Tel.: 8989014648

Name and address of

the Borrower &

Demand Notice Dt.
Possession Dt.

Reserve Price
EMD Amt.

Description of Property

Schedule Of The Property: Description Of The Property With Four Boundaries:-
Plot/house No. 89 On Survey No.189, Ph No. 89, Village Jalodiya, Tehsil-badnagar,
Dist-ujjain, M.P-456771, Total Area — 900 Sq.ft. Admeasuring Area: Total Area - 900
Sq.ft. Boundaries: As Per Sale Deed: East- Badnagar Keur Main Road, West- House Of
Chatru Sharma, North- House Of Nageshwar Yadav, South - Common Road

MP/IDR/DHAR/A000000133. 1. Mr. RADHESHYAM PARMAR 2. Mrs. SAVITRI BAI
| Date Of Possession: 19/06/2025

Demand Notice Date & Amount: 08/03/2025 & Rs. 6,05,974/- as on 25/02/2025

Schedule Of The Property: Detail Address Of Property: Description Of The Property (with
Boundaries Residential House No.66 Situated At Gram Abadi Survey No. 388, Ph No. 388, Phno.
03, Ward No.15, Village Aahu, Tehsil And Dist Dhar, M.P-454001, Plot Measuring 800 Sq.ft.
Total Area - 800 Sq.ft. Admeasuring Area: Total Area - 800 Sq.ft. Boundaries: As Per Sale
Deed- East: Opn Land, West- Aam Rasta, North- Aam Gali, South- House Of Antar Singh

MP/INE/IDCT/A000001390. 1. RAHUL DAYMA 2. BADRILAL JI 3. DHARMENDRA
DAYMA 4. JYOTI DAYMA | Date Of Possession: 19/06/2025

Demand Notice Date & Amount: 28/02/2025 & Rs. 13,43,574/- as on 25/02/2025

Schedule 0f The Property: Description Of The Property (with Boundaries House No.411,
PH. No.06 (serial No.1133), Gram Nevari,t Ehsil Hatpiplya Dist -dewas (M.P), Total Area—
223.04 Sq.mt. Admeasuring Area: Total Area - 223.04 Sq.mt. Boundaries: As Per Sale
Deed.east- House Of Deepak Mistri, West-plot Of Virendra Puri, North- Common Road,
South- Plot Of Sodan Singh Darbar

MP/IDR/MCHL/A000000035 & CO/CPC/CPOF/A000000121. 1. Mr. Rajesh Kumar
Silawat 2. Balvant Singh Raghunath | Date Of Possession: 19/06/2025

Demand Notice Date & Amount: 28/02/2025 & Rs. 8,97,989/- as on 25/02/2025

Schedule Of The Property: Detail Address Of Property: Description Of The Property With
Four Boundaries:- 20/1, Parsi Mohalla, Indore, Madhya Pradesh - 452001, Total Area —
500.50 Sq.ft. Admeasuring Area: Total Area - 500.50 Sq.ft. Boundaries: As Per Sale Deed-
east: Sindhi Gurudwara, West- Rest Part Of Said Plot, North: Road, South: Backlane

MP/IDR/DHAR/A000000091. 1. Mr. SACHIN SAGRE 2. Mrs. VANDANA SAGRE
| Date Of Possession: 19/06/2025

Demand Notice Date & Amount: 16/03/2025 & Rs. 6,91,483/- as on 10/03/2025

Schedule Of The Property: Detail Address Of Property: Description Of The Property (with
Boundaries Plot/house No.09 On Part Of Land Survey No. 148, PH.H No. 68/135, Village
Silodakhurd, Tehsil Pithampur, Dist-dhar(M.P) - 454010, Plot Measuring 2400 Sq.ft. Total
Area - 2400 Sq.ft. Admeasuring Area: Total Area - 2400 Sq. Ft. Boundaries: As Per Sale Deed:
East- Land Of Kala Bai, West- Common Road, North- Common Road, South- House Of Ramlal

(https://www.canarabank.com) or web portal :

Guarantors Outstanding Amt. | Bid Increment Amt,
R,(I)rrower :Sl->hd|:lill I"IIakinlzh ;la_ll No 3[;]6,'3rd F|A00r, HBIOCI;-D,S'?a“{a:ﬂ"at 18/05/2024 7
ansuri S/o Roshan Kha |Rajlaxmi Nature Appartment, Situated a 92024
M/s E-Small Bazar Survey No 537 Palki (After Batankan 06/08/2024 19,80,000/-
Proprietor Abdul Hakim  |537/Min-2), Village Rangwasa Tehsil & Distt 3s on 18/06/2025 7
i i Indore, M.P.-453001 Owner- Abdul Hakim Ed A
gilfhllsg;:;] ;‘;ﬁ/i:nsé\g?ggs g:u Mansuri S/o Roshan Kha Area: 905 Sq.ft (Super 41,04,654.83/- M
Indore. M.P- 453331 Built Up), Boundaries: North: Flat No 305, East: ) T 710,000/-
o Open Space, South: Flat No 307, West: Corridor | +Intt. & other charges
and Flat No 311
Borrower : M/s Sarthi Motors Residential House situated at 05/09/2024 z
Proprietor-Rashmi Malviya, 3/63, Laxmi [P0t No 01-B & 15-B, Chandra) o0 290004 |77 g5 ppgy-
Complex, Agra Bombay Road, Opp. United ¥'I|'la':| C£Inr6¥, t\l_ll'lalged Umarl\;lyzll,, =
Petrol Pump, Rau Road, Indore, M.P. (452001) [,23% & o LIS 1B IO, 7 as on 18/06/2025 3
M/s Trishakti and Harshis the Antique  |gicodia 's/0 Ramesh Cham; z 1,78,500/-
Collection Proprietor Rashmi Malviya 15075400 sq.ft Boundaries: -| §3.23 747.31)- | = 10,000/-
Smt Rashmi Malviya D/o Yogita Malviya . _ . Y ’
. Jraiviye North: House No 15-A, East: Road +Int. & other charges
Shri Kherrrral_S|sod|a 8/ Ramesh Chand |icha, South:Open Land, West: -
Smt. Babi Bai Symbolic Possession

Last date for submission of online bids is on or before 07/07/2025 upto 5.00 p.m.

Date and Time of e-auction : 08/07/2025 , 12:00 PM to 2:00 PM (with unlimited extension of 5 minutes duration each)
For sale proceeds of Rs. 50,00,000 (Rupees Fifty lacs) and above, the successful bidder will have to deduct TDS at the rate 1% on
the Sale proceeds and submit the original receipt of TDS certificate to the Bank.
"All charges for conveyance, stamp duty/GST registration charges etc, as applicable and any taxes, revenue/dues to any local
authority etc shall be borne by the successful bidder only."
For detailed terms and conditions of the sale please refer the link “E-Auction” provided in Canara Bank’s website
http://BAANKNET.com or may contact - Chief Manager, SPLSD ARM Bhopal,
Canara Bank , Plot no. 4, PSP Area, Near AIIMS, Saket Nagar Bhopal. Contact no. 8057766078, 9755569030, 7905027805
7683068902, 9140476074, 8073562754 during office hours on any working day.
Publication Date: 20-06-2025, Place: Bhopal

AUTHORISED OFFICER, CANARA BANK

under with interest thereon.

APRIGLOBAL CAPRI GLOBAL HOUSING FINANCE LIMITED

HOUSING FINANCE LIMITED Registered & Corporate Office :- 502, Tower-A, Peninula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013
Circle Office :- Capri Global Housing Finance Limited 9B, 2nd Floor, Pusa Road, New Delhi - 110060

APPENDIX IV POSSESSION NOTICE (for immovable propert

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand
Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to
repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having
failed to repay the amount, notice is hereby given to the Borrower(s) /Guarantor(s) and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The
borrower's attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect of time available, to
redeemthe secured assets. The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of CGHFL for an amount as mentioned herein

tional Hindu belief. Reg. No.: IBBI/IPA-001/IP-P-02907/2024-2025/14460 MP/IDR/INDR/AD00000254. 1. Mr. Tej Si
- . . .1. Mr. Tej Singh Rathore 2. Ms. Sonam Kunawar
AFA Certificate No.. AA1/14460/01/311225/107926 (valid upto 31.12.2025) b Rathore 3. Mr. Mahendra Singh Rathore 4. Ms. Vijay Singh Rathore 5. Ms. Kala
Vati | Date Of Possession: 19/06/2025
’ SRG HOUSIN G ﬁmﬁgggﬂgggﬁgg%ﬁo FINANCE LIMITED Demand Notice Date & Amount: 08/03/2025 & Rs. 1392368/ as on 25/02/2025
L FINANCE LIMITED Reg. Off: 321, S M Lodha Complex, Near Shastri Circle, Udaipur-313001(Rajasthan) Schedule Of The Property: Property Is Situated At House NO 1 Ward NO5 Mohalla
Phone: 0294-2412609 E-mail: info@sr ing.com ite: www.sr ing.com Chaman Chouraha Jhanda Chowk Kasha, Gram Panchayat Piploda, Ratlam, Madhya

account calling upon the
notices. The bor [co-bor

!

-bor

havmg failed to repay the amou

The Borrowers/Co-bor tgagors/G

attention are invited to the provisions of sub-s

time available to redeem the avallahle secured assets.

SYMBOLIC POSSESSION NOTICE RULE 8(1) (For Immovable Property)
Whereas, the undersigned being the authorized officer of SRG Housing Finance Limited, 321, SM Lodha Complex, Near Shastri Circle, Udaipur — 313001
(Rajasthan), under the Securitization And Reconstruction of Financial Assets and Enforcement Of Security Interest Act, 2002 and in exercise of power
conferred under section 13(12) read withrule 3 of Secumv Interest (Enfurcement) Rules, 2002, issued demand notices on the dates mentioned against each
-bor torepay the amo

unt within 60 days from the date of recelpt of the sard

Pradesh, India - 457331, Total Area 102.77 Sq. Mt. Admeasuring Area: Total Area
102.77 Sq. Mt. Boundaries: As Per Sale Deed: East- House Of Devilal Chouhan, West-
Common Road, North- Street, South- Common Way Chaman Square

LNHLMNDO000054475 (Old)

Mandsaur Branch)

50300000889421 (New) of our

S.| Name of the Borr?vyer(s) / Description of Secured Asset Demand Notice|  Date of

N, Guarantor(s (Immovable Property) Date & Amount| Possession

1.| (Loan Account No. All That Piece And Parcel Of Property 07-04-2025 | 17-06-2025
LNHEMN1000130844 (Old) having land and building being House Rs.
51100000582952 (New) No. 445, Patwari Halka No. 26, 10,71,816/-

Registered Panchayat Kramank No. 276, Area Admeasuring 1960
Sg. Ft. Or 182.88 Sq. Mts. Village Nipaniyaleela, Tehsil Tal, District
Ratlam, Madhya Pradesh -457114 Bounded As Follows: North:

MP/KHA/KHWA/A000000436. 1. Virendra Singh 2. Balvant Singh Raghunath 3.
Narmada Bai Singh | Date Of Possession: 19/06/2025

nt, notice is hereby issued to the bor

hnrrnwerslmortgagnrslguaranmrs and the publlc in general that the undersigned has taken Symbolic Possession of the properties described herein below in
exercrse of powers cnnferred on him under section 13(4) of the said Act, read with rule 9 of the said rules, on the dates mentioned against each account. The
in particular and public in general are hereby cautioned Not to deal with the properties and any dealing with
the properties will be subject tothe charge of SRG Housing Finance Limited, 321, SM Lodha Complex, Near Shastri Circle, Udaipur — 313001 (Rajasthan), for the
amounts mentioned below plus future interest and cost/charges thereon until the realization.

ection (8) of section 13 of the said Act, in respect of

S. |Loan Account Number (Lan)/
No.|Borrowers/ Co-Borrowers/ Guarantors

1) Date Of Demand Notice
2) Date Of Symbolic Possession
3) Claim Amount As Per Demand Notice

Description Of Immovable Property

(Together With Buildings And Structures
Constructed, To Be Constructed Thereon Along
With Fixtures And Fittings Attached To The Earth
And Anything Attached To The Earth.)

. [HLRO0000000013802

Mr. Akshay Bhaya S/o Mr. Bhaya
(Co-Borrower-1)

Mr. Vijay Bhaya S/o Mr. Bhaya
(Co-Borrower-2)

Mrs. Kasturi Bai W/o Mr. Bhaya
(Co-Borrower-3)

Mr. Baban Tayde S/o Mr. Shriram (Guarantor)

1. Date Of Demand Notice- March 17, 2025

Mr. Bhaya Mangilala S/o Mangilala (Borrower)|2. Date Of Symbolic Possession —

June 16,2025
3. Claim Amount As Per Demand Notice-
< 3,04,710/- In Words Rupees Three Lakh
Four Thousand Seven Hundred And Ten Only|
As On March 07, 2025 Plus Future Interest,
Incidental Expenses, Cost, Charges, Etc.
W.e.f. March 08, 2025.

All That Piece And Parcel 0f Land Owned By: -

In The Name Mr. Bhaya Mangilala S/o Mr.
Mangilala Having House No. 26/3, Demand 25/2,
Khasara No.-243, Ph.no. 96, Gram- Sukhpuri,
Tehsil-Burhanpur, District— Burhanpur (Madhya
Pradesh) Having Land Area Of 812.00 Sg. Ft.
Surrounded By:- East — Rasta, West- Agriculture
Land Of Kishor Patil, North-Agriculture Land Of
Balchand, South— House Of Dilip Sirsath

PLACE:- Madhya Pradesh
DATE:- 20-06-2025

Authori

SD/-
ized Officer, SRG Housing Finance Limited

Demand Notice Date & Amount: 28/02/2025 & Rs. 10,67,016/- as on 25/02/2025

Schedule Of The Property: Description Of The Property (with Boundaries Ph. No.35,
KhasraNo. 283/4, Village — Nargaon, Tehsil Bhikangaon, Dist-khargone, M.P-451331,
Total Area- 0.023 Hectare. Admeasuring Area: Total Area - 0.023 Hectare. Boundaries:
As Per Sale Deed- East: Land Of Shree Ram, Westhhala Bhumi Of Bag Singh, North-
Kaccha Rasta, South- House Of Pratap S/o Indar Singh

MP/IDR/INDR/A000000082. 1. Mr. VINOD KUMAR JAISWAL 2. Mr. PRAMOD
KUMAR JAISWAL | Date Of Possession: 13/06/2025

Demand Notice Date & Amount: 28/02/2025 & Rs. 59,47,249/- as on 19/02/2025

Schedule Of The Property: Survey No. 351/1, Gram Solsinda, Sanwer Road,
Dharampuri, Indore (M.P)-452001( Measuring 3600 Sq.ft). Admeasuring Area: Total
Area 3600 Sq.ft. Boundaries: As Per Sale Deed: East- Plot Of Jangle Saheb, West
House Of Bhagwati Bai, North- Road, South- Gali Then House Of Shiv Narayan

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Hinduja Housing Finance Limited, for an above-mentioned demanded
amount and further interest thereon. For further details, please contact to Authorised
Officer Mobile No. Contact No. Rajesh Chakotiya 8435571111(RRM) Mr. Vaibhav
Shrivastava (RLM) 7987969803, Ms. Ankita Patil - 7723055195 (CLM), and Address
Regional Office 101 B, 1st Floor Hinduja Housing Finance, NRK Business Pari
Vijaynagar, Indore (M.P) Pin Code 452010.

Mr. Mahipal Singh Rajput Alias
Mr. Mahipal Singh Rajpur
(Borrower)

Mrs.Rekha Kunvar Rajput Alias
Mrs.Rekha Kunvar Rajpur
(Co-Borrower)

House of Shambhu Singh Ji South: Land of Suryapal Singh, House
of Shivraj Singh Ji and Temple of Bheruji East: Road West: Land of
Surya Pal Singh Ji

2.  (Loan Account No. All That Piece And Parcel Of Property 08-04-2025 | 17-06-2025
LNHEALT000077047 (Old) having land and building being unit the Rs.
50400000512691 (New) property Situated at House No. 20, 10,92,578/-
LNHLALT000068228 (Old) Admeasuring Area 500 Sg. Ft,, i.e., 46.46 Sq. Mts., Gram Dudhiya,
50300000605185 (New) of our | patwari Halka No. 22, Ward No. 1, Village Gulbalod, Tehsil Alot,
Alot Branch) District Ratlam, Madhya Pradesh 457118. Bounded As Follows:
Mr. Radheshyam (Borrower) North: House of Mr. Murlidas Ji South: House of Mr. Baludas Ji
Mrs.Shanti Bai (Co-Borrower) | Fagt- Common Rasta West: Common Rasta

3./ (Loan Account No. All that Piece and Parcel of Property 07-04-2025 | 17-06-2025
LNHLALT000078587 (Old) having land and building being House/ Rs.
50300000606570 (New) of our | Plot No. 19, Land Area Admeasuring 8,42,288/-

Mandsaur Branch)
Mr. Arjun Kumar (Borrower)
Mrs.Pooja Malviya (Co-Borrower

930 Sq. Ft. i.e., 86.39 Sq. Mts.,, Ward No. 17, PH No. 03,
Registered Panji Kramank No. 02, Gram Sarsoda, Gram Panchayat
Moya Kheda, Tehsil Jaora, District Ratlam, Madhya Pradesh 457336
Bounded As Follows: North: House of Noor Mohammad South:
House of Amritlal East: Open land West: Road

Place: Madhya Pradesh
Date : 20.06.2025

SD/- Authorised Officer
for HINDUJA HOUSING FINANCE LIMITED

Date : 20-06-2025

Place : Ratlam (Madhya Pradesh)

For Capri Global Housing Finance Limited (CGHFL)

Sd/- (Authorised Officer)
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1, Kala Bai mother of service
Mo, 17000210Y, Rank
MK (ATOTECH B VEH)
Name Sandesep presently
rasiding at Village Kodriya
PO kadriya Tehsil Mhow
Distt. Indore State M.P.
453441 declare that | have
changed my name from
Kala Bai to Kalawati Sule &
DOE from 10.1.1970 to
1.1.1971 . The both names
Kala Bai& Kalawati Sule &
DOB from 10.1.1970 to
1.1.1971 pertain to one & the
same parson. In future | wil
|be known as KALAWATI SULE

& correct DOB is 1.1,1971
Wide affidavit Ne 190/2025
Dated 12 June 2025
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